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CORM : Hon'ble 1r. J.N. Lurthy .. Judicial Member 

Honble Lr. 1.I'1. Singh .. adminiStrative Member 

14.12.1989 

Heard learned advocates Mr. K.K. Shah for the 

applicant and l.r. N.S. Shevde for the respondents. 

Ir. Shah prays for admission of the application and 

£dr. Shevde opposes the same. It has been found that 

the application is pre-mature when the departniental 

inquiry against the app1icnt has proceeded upto the 

stage and the applicant participated in inqury. None 

of the grounds advanced by Ir. Shah is tenable for 

admission of the application or granting any interim 

relief as prayed. The application is pre-mature and 

it stands rejected. 
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